289 Central

The Lok Sabha re-assembled after
Lunch at thirty-three Minutes past
Fourteen of the Clock.

(MRr. DEPUTY-SPEAKER IN THE CHAIR)
RE. PRICE OF SUGARCANE
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MR. DEPUTY-SPEAKER: The hon.

Member has made his point. Now.
order, please.
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MR. DEPUTY-SPEAKER: The hon.
Member has made his point. That
should be enough.

14.35 hrs.
CENTRAL SALES TAX (AMEND.
MENT) BILL

MR. DEPUTY-SPEAKER: We shall
now take up discussion of the Bill fur-
ther to amend the Centra! Sales Tax
Act, 1958, as reported by the Select
Committee. Now, the hon. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. GANESH); 1 beg to move:*

“That the Bill further to amend

. the Central Sales Tax Act, 1956,
as reported by the Select Commit-
tee be taken'into consideration”.

KARTIKA 22, 1884 (SAKA)

Sales Tax (Amndt.) 290
Bill

I had already explained to the House
the important changes sought to be
made by the Bill at the time of mov-
ing the Motion for reference to the
Select Commmittee, I do not, therefore,
wish to take the time of the House
by recapitulating them now. I would
only touch upon a few of the changes
made by the Select Committee and
reply to some of the points made by
two members in their minutes of dis-
sent.

Clause 3 of the Bill seeks to cast the
onus on the transferor claiming exemp-
tion on the ground that any move-
ment of goods from one State to an-
other was occasioned otherwise than
by way of sale. The minutes of dis-
sent apprehend that this would cast an
unnecessary burden on the traders
resulting in harassment and corrup.
tion, when the onug shouldq correctly
be on the taxing authorities.

There is nothing unreasonable or
inconsistent in casting the onus on the
transferor. [ might dispel the appre-
hension that such a provision will
result in harassment. The provision
is intended to safeguard State revenues
against evesion and avoidance of tax
on inter-state sales of goods.

Clauses 2, 3, 5 and 10 inter alia
seelts to provide that the declarations
or certificates referreg to therein shall
be furnished within the prescribed
time. In the minutes of dissent, it has
been apprehended that this would
lead to harassment. The suggestion
ig that the declarations or certificates
should be allowed to be filed upto the
time of assessment or final assessment.
Having regard to the apprehensions:
expressed by the trade Bnd keeping
in view the need for uniformity, the
Select Committee has already amend-
ed clause 10(a) to provide that the
rule-making power to prescribe the
time limit should vest with the Cen-
tral Government only. Clauses 2, 8
and 5(b) also provide that for suffi-
clent cauee, the appropriate guthority
may permit the relevant declarations
or certificates being furnished beyond

*Moved with the recommendstion of the President.
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